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Mr. Chairman; The question is:

“That the adjourned debate on
the following motion moved by
Shri Prakash Vir Shastri on the

11th September, 1964, be resumed,
namely: —

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

The motion was adopted.

Mr, Chairman: The House will now
take up further consideration of the
following motion moved by Shri Pra-
kash Vir Shastri on the 11th Septem-
ber, 1964: —

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

Shri D. C. Sharma (Gurdaspur):
How much time will be allotted to this
Bill today?

Mr. Chairman: Time allotted to this
Bill was 4 hours. On the 11th Septem-
ber, 1964, 2 hours and 25 minutes
were taken; the balance now is 1
hour and 35 minutes. It will all de-
pend upon the number of speakers de-
sirous of speaking on this Bill. May
I know how many hon. Members want
to participate in the discussion on
this Bill so that I may be able to fix
a time-limit?
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Mr. Chairman: Four hours have
been allotted. More than sufficient time
has been given, I think hon. Members
should be satisfied. Still, there are 1
hour and 35 minutes and 1 will be
able to give a chance to many hon.
Members but only if they are brief in
their remarks.

Shri S. M. Banerjee (Kanpur): Ten
minutes to each

Mr. Chairman: I will see how many
hon. Members are desirous of speak-
ing on this. I shal] be grateful if they
give their names to me. There are 8
Members. Then, I wil] be able to give
10 minutes each.

Shri Abdul Ghani Goni (Nominated
Jammu and Kashmir): I request that
the time-limit be relaxed at least in
the case of Members from Kashmir,

Mr. Chairman: I think you also
took some time on the last occasion?

Shri Abdul Ghani Goni: I have not
spoken on this. Anyhow, I shall try
to finish early,

Sir, I congratulate Shri Prakash Vir
Shastri on the introduction of his Bill
which is of a very great importance
particularly in the present state of
affairs when Kashmir, not only Kash-
mir but also the people there, has be-
come g great sore in the national and
international politics. The instrument
of accession was first accepted by the
then Governor-General, Lord Mount-
battan sometime in 1947. It was on
the enunciation of His Highness there,
according to the Instrument of Acces-
sion, that it was accepted by the then
Governor-General, Lord Mountbattan.
But there were certain conditions that
it may be referred to the people there
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for ratification. For this also, there
were some conditions laid down. Now,
it for the last 17 years that this burn-
ing question has been attracting the
attention not only in our country but
in that country also,

On our part, according to the various
provisions of the article 370 of the
Indian Constitution, the Assembly was
convened there in 1951 and this issue
was settled finally by the Constituent
Assembly. It was in February, 1954,
as far as I remember, that this issue
was settled and a provision in the Con-
stitution was adopted that this ques-
tion of accession is final and irrevoca-
ble. Since 1953, under the pioneer-
ship of our great leader Sheikh Ab-
dullah, this question of accession was
raised, discussed and decided. And
after 1953, when Bakshi Ghulam Mo-
hammed took over as the Prime Mi-
nister of Jammu and Kashmir and
the President of the Nation-
al Conference, he made further
progress. In fact, I am proud if I pay
due respect and due regard to Bakshi
Gulam Mohammed, the then Prime
Minister and the then President of the
National Conference who brought
Jammu and Kashmir State nearer to
the country anq virtually at par with
other States of India. For instance, the
financial integration, the Supreme
Court jurisdiction, the Election Com-
mission jurisdiction and then the inte-
gration Indian Administrative Ser-
vices and various other steps which
were taken by Bakshi Ghulam Moha-
mmad and his colleagues and the
Party in the National Conference who
represent the main population in Kash-
mir brought Jammu and Kashmir

_ nearer to India, exactly like other
States, except that this article 370 is
still on paper, that is, in the Consti-
tution,

Sir, so many times our leaders have
announced that this provision is in the
process of erosion. T am sorry that our
great leader Panditji is not here. I
assure this House that Bak-
shi Ghulam . Mohammed had also
moved for the abrogation of article
370. But the Central Government
was not agreeable to that at that
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time. I do not understand
whether the Central Government
is under the influence of the West or
it wants the appeasement policy to-
wards Pakistan. Whether it may be
called home policy or foreign policy,
they want to please their neighbours
at our cost. Kashmir question has
been a burning problem. I am extre-
mely sorry to say that the Central
Government, our Congress leaders,
have not done justice to the people of
Kashmir. The people of Kashmir had
decided once and for all and have de-
cided once and for all that Kashmir
is an integral part of India, whether
there is article 370 or no article 370.
It is only a provisional provision and
a temporary provision in the Constitu-
tion which can be removed at any
time. But as far as the complete ac-
cession is concerned, that is final and
nobody can challenge it.

Then, unfortunately, when things
become stabilised there particularly
during Bakshi Sahib’s regime, under
his stewardship and leadership all of
a sudden this Kamraj Plan came. Ido
not understand for what purpose this
Kamraj Plan was and what it was
meant for. But it came and it was
unfortunate that at the time when the
Kashmir question had become no
question, when the pro-Pakistani ele-
ments had completely vanished there.
the Central Government intervened
and changed leadership. Well, this
change of leadership may be good for
some people but I am sorry that a
man of that stature, a man of that
strong will and a man of those pro-
Indian forces behind him has been
put behind the bars under the Defence
of India rules. It is a shame for us.
I would say that it is double treat-
ment, double standard of the Central
Government towards the State, Had
not this article 370 been in the Cons-
titution, T would have asked the Gov-
ernment and our State leaders as to
why it is double-standard policy to-
wards the Kashmir State, If there is
a vote of no-confidence in Kerala Gov-
ernment, the detenus are released to
face the vote of no-confidence and to
support the vote of no-confiedence and
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remove the Government. That was
the Central Government’s policy to
strengthen democratic structure in
India. But in Kashmir, when there
was no-confidence against any leader-
ship, they have arrested them and
they are put behind bars. All of a
sudden, overnight, there are corruption
charges against Bakshi Ghulam Mo-
hammad. For the last 17 years, he
was the hero, the Champion of pro-
Indian forces. And overnight he be-
comes a corrupt man. On the other
hand, say, for example, there are cor-
ruption charges against Shri Pratap
Singh Kairon and various other Mi-
nisters in States. 1 would ask the
Central Government and the State
leaders whether the Defence of India
rules have been applied in any case
when commissions have been appoint-
ed and various charges have been
proved. There has been no prosecu-
tion and nobody has been arested so
far. But in the case of Kashmir I do
not know what is this double standard
of democracy and secularism.

Mahatma Gandhi once said that
Kashmir is the torchbearer of India.
But here are people, in the State and
elsewhere who want to be in power,
who want to be in their chsairs as
Ministers, and they want to crush the
democratic principle whether in the
State or outside,

T assure you, Sir, as far as we are
concerned, we will fight to the last for
the secular forces, for the secular
chareeter and for the pro-Indian for-
ces. But unfortunately the Govern-
ment in the State is proceeding in
such a mammer that the pro-Indian
forces are attacked or assaulted and
the anti-national forces, the pro-Pak
forces, are given full freedom to say
any damn thing. There are these
double standards. I can quote on
every side. Take, for instance, the
All India Radie.

Mr. Chairman: He must finish now.

An Hon. Member: He comes from
Kashmir.
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Mr. Chairman: Others also want to
participate.

Shri Abdul Ghani Gomi: I am the
Mover also.

The nation is not kept well aware
or well informed about Kashmir
affairs. For instance, Bakshi Ghulam
Mohammed was arrested, to avoid the
vote of mno-confidence. But haq the
Government faced the Assembly, the
confidence of the people would have
been known. But they prorogueq the
Assembly. The All India Radio does
not announce it. They announce only
the arrest of Bakshi Ghulam Moham-
med under the Defence of India Rules.
Then when the conwvention was held,
the All India Radio says there was a
big procession of the Plebiscite Front
from Sangram to Sopur.

An Hon. Member: And the audience
was flve hundred.

Shri Abdul Ghani Goni: There are
s0 many things which are burning in
our hearts. For instance, take the
freedom of the press. I will give you
just one example of Government’s
policy. There is a paper called Kash-
mir Post which belongs to the National
Conference party. There is another
paper Marthand, which jg an organ of
the Kashmir pandits. They wrote
something against the Government;
and the editor, printer and publisher
of Kashmir Post which is pro-Indian,
are arrested and detained under the
Government of India Rules and the
paper stopped. On the other hand,
there is another paper, Mahaz, of the
Plebiscite Front. It is publishing one
paper. On the birth-day of Ayub
Khan, on the 24th October, they give a
front-page photo of Ayub Khan and
a last-page photo of Liaquat Ali
Khan.

Mr. Chairman: He will conclude
now. I want to give chance to other
Members also.
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Shri Abdul Ghani Goni: I am try-
ing to conclude,

Sa, the ruling party clique jg being
supported by some hon. Members here.
Our leaders have come here, our re-
presentatives have come here; you
might have read it in the papers. ***
We went to everybody here, to all the
leaders. Everybody says it is not just,
it is not fair.

Mr. Chairman: Please do not refer
to that.

Shri Abdul Ghani Goni: I would
not. '
Mr. Chairman: What ever that re-

mark is, it will be expunged.

Shri Abdul Ghani Goni: Everybody
admits that the Defence of India Rules
have been misused, have been used for
political purposes, for victimisation.
But nobody takes any action, So
I dispassionately appeal to the Mem-
bers of this House, and appeal mnot
only to the Opposition Memberg but
also to the Congress Members to sup-
port this Bill and get it passed and
have article 370 abrogated from the
Constitution of India, so that we may
also be treated as equal citizens, as
good citizeng of India as any other
citizen. Don’t treat us as second-cless
citizens, and don’t treat us as a colony
of India. We are as much a part of
India as other States.

Therefore my humble submission is

this. T have a lot to say.
Mr. Chairman: He will conclude
now. Other Members will speak

about them.

Shri Abdul Ghanl Goni: I am not
supporting the Bill only because of
political purposes. I am supporting
the Bill on economical basis also, Mr.
Sadiq when he was not a Minister or
Prime Minister said “I am for the ab-
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rogation of article 370, we will move
a resolution for that”. And I was the
mover in the National Conference
Working Committee in Jammu. Mr.
Samnani who is another Member from
Kashmir was also there. We moved
a resolution and it was passed by the
National Conference at Jammu. But
after he became Prime Minister, Mr.
Sadiq sayg ‘there is some political and
constitutiona] implication’. What im-
plication is there, I ask. Everybody
has said it; Panditji has said, and our
Shastriji has said it; and Mr. Justice
‘Chagla who unfortunately is not here
now has also expressed his views on
the same lineg in the Security Council.
Why should we not abrogate it now?
It will not only solve our political pro-
blem. It will not only be
a  political reply to our oppo-
nent; it will not only be a good reply
to Sheikh Abdullah’s party and Beg’s
party but it will be a good reply to
Pakistan and all anti-national forces
who are trying to sabotage it in the
United Nations. On the other hand,
if this issue is continued like this, jt
will be another Nagaland where you
enber into “cease-fire talks” and other
things. Our recent policies will not
take India to any good goal. If we
want the solidarity of India we want
man like the late Sardar Patel, who
could consolidate the country, who
could bring about the oneness of the
country. But here are people who are
trying to divide us.

So I would request in the name of
democracy, in the name of Indfan se-
cularism, that this amending Bill must
be accepted by Government. If they
want some time, we will send it to
the State Government and wait for
seven days. Give them time, because
he is committed to it. He has said it
when he was not Prime Minister T
am for the abrogation of article 370'.
I know; when I was Parliamentary
Secretary in the State Assembly, once
he said fhat the time hag come when
thijs provision in the Constitution

***Expunged ag ordered by the

Chair.
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about the State must be ~“abrogated.
Now when he is the Prime Minister,
why does he avoid it? Why does not
the Central Government ask him?

Mr. Chairman: You must now re-
sume your seat.

Shri Abdul Ghani Goni: So I would
humbly submit that the amending Bill
be accepted.

Mr. Chairman: Shri Patel. Mem-
bers wil] stick to the time-limit of ten
minutes.

Shri Man Sinh P. Patel (Mehsana):
Surely I will abide by vyour de-
cision.

I am pleased to hear the arguments
advanced by our friends even though
there are so many differences amongst
themselves. Our friend who spoke
last has given a very spirited argument
in favour of the abrogation of this
articlee. When we look back at the
history of the past seventeen years a
suspicion has been created in the mind
of one and all Members and even in
the minds of those outside regarding
the wvacillating policy of the Govern-
ment of India. I want a straight ex-
planation from the hon. Minister in
charge, whether it is a fact that the
Prime Minister of Kashmir, Shri Bak-
shi Ghulam Mohm. had suggested for
the abrogation of this article, what
were the special reasons—and they
may be explained to the country—to
reject that suggestion about abrogation
of article 370. Let us look to history
also as we are looking all around.
There ig a spirit thrat we find all round,
and we find that even smaller States
want to secede from the country as 2
whole.

15 hrs.

The argument advanced against the
abrogation of article 370 is that we
have got a pending case in the UN.O.
And because of this argument, when-
ever we have to legislate any enact-
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ment in this House, we find that the
enactment generally states that it
would be applicable to all States ex=-
cept the State of Jammu and Kashmir
It has been well said by my hon
friend that the then leadership of ten
years in Kashmir wanted to integrate
the State as a whole, and therefore,
they started with integration of dif-
ferent types of administration such as
financial integration, inviting the
jurisdiction of the Election Commis-
sion, the jurisdiction of the Supreme
Court and so on. I want to understand
from the hon. Minister what prevents
him from the abrogation of article 370
of the Constitution.

Very recently, if my memory serves
me aright, I read a statement by Mr.
Sadiq too on this matter. He had sail
regarding the matters relating to
Kashmir that they were absolutely in
the hands of the Government of India
now. I can understand that there
may be differences of opinion amongst
the leading members of the National
Conference, and one may try to take
credit for having the release of Sheikh
Abdullah by the present Prime Minis..
ter or the then Prime Minister or for
suggesting the abrogation of article
370. There may be differences between
leaders and leaders on other matters
but there is unanimity on this point
that this article should necessarily be
abrogated. There js no difference of
opinion so far as this point is concern-
ed, among the members of the Natio-
nal Conference. So, for whom are we
waiting?

We have said before the world as &
whole that there is no possibility now
of plebiscite and that the integration

of Kashmir is firm, final and
irrevocable. Even  after hav-
ing said this repeatedly,

sometimes again we continue with this
article 370 thereby showing to the
world as if there is still some differ-
ence between Jammu and Kashmir
and the other States of the Indian
Union. This kind of maintenance of
the separate identity of a State
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creates difficulties for us, For instance,
very recently, we have created Naga-
land. This morning, I was very much
pleased to hear from the Government
Bencheg that Nagaland is a part of
India. In our Constitution also, we
have declared that it is apart
of India. And yet, we
want to maintain the separate identity
of that area. We find the same thing
happening in regard to Kashmir also,
and we are still continuing rticle 370
even after seventeen years.

When the leaders of the State of
Jammu and Kashmir said that they
wanted to frame their own Constitu-
tion, they were given an opportunity
to have a Constituent Assembly for
themselves, and they also said that
they wanted to remain within the
Indin Union, and that their integra-
tion was final.

Therefore, I would like to ask whe-
ther there are any special grounds or
reasons why the Government of Indiz
are fighting shy of abrogating artinle
370, especially when all other integra-
tions such as financial, Election Corr-
mission, Supreme Court, etc., as in the
case of other States has been sought
to be implemented. I am glad that my
hon. friend had very rightly asked
whether the people of Jammu and
Kashmir were going to be treated as
second class citizens even now. There-
fore, I would submit that this is the
right time when this article has to be
abrogated.

Let us look to the times in the coun-
try also at the moment. It was Sheikh
Abdullah himself, who was the then
leader in Kashmir, who led this move-
ment for accession to theIndian Union
in 1947; it was not only his Highness
the Maharaja of Jammu and Kashmir
who acceded to India under an agree-
ment for accession to the Indian Union
but even the then leader Sheikh Ab-
dullah himself was also for accession.
Then, something happened, which
might have been national or inter-
national or something else: or gome
under-currents might have been given
there or something of that sort, and
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he changed his views; and he changed
them to the length of saying that they
might have an independent Kashmir
or even to the extent of saying that
the question of Kashmir was inter-
related with India, Pakistan and Kash-
mir. Then, Bakshi Ghulam Moham-
med led the Jammy and Kashmir Gov-
ernment for about ten years. My aon,
friend has well said about him. The
history is there for anyone to see.
He was the person who took charge in
August, 1953 with the help of Shn
Sadiq and my hon. friend Shri Sham
Lal Saraf who is now a Member of this
House, but today he is in jaiL. About

six months have already
elapsed. There is a  suspi-
cion in the minds of some of

the leading memberg of the National
Conference that the present Prime
Minister has got a vacillating policy
and, therefore, he is not thinking in
terms of immediately abrogation oi
article 370. Please do not misunder-
stand me whren I am saying this. So,
there are possibilities of under-cur-
rents and cross-currents as a result of
which the views of the National Con-
ference leaders change according to
times. Therefore, I would ask whe-
ther this is not the proper time to ab-
rogate this article?

If I remember aright, a motion for
thig purpose had also been moved in
the Lower House there......

An Hon, Member: Upper House.

Shri Man Sinh P. Patel: I am sorry.
A motion for thig purpose had been
moved in the Upper House there. I
am sorry to know that there are two
houses even in a small State like that
because of the existence of article 370.
A Select Committee was also appointed
to go into the matter and suggest whe-
ther this article should be abrogated
or not. The report of that Select Com-
mittee was likely to come up during
the last session of that House which
was held. But I have no further news
about it. But that report on this small
matter about whether that article
should be  abrogated or not
did not come up at all
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So, we could very well un-
derstand that some currents are mov-
ing in such a way that there may
even be a divided leadership in the
National Conference as to whether
article 370 should be abrogated or
not.

Looking te all these circumstances,
and the fact that the stability of the
State of Jammu and Kashmir has al-
ready been established, and whoever
is the Prime Minister has taken
charge of the whole affairs, and the
fact that all members of the other
wing also are in favour of the abroga-
tion of this article, I feel that the
Government of India should seize this
fnest opportunity and say that this
is the proper time for the abrogation
of this article. If due to some mis-
fortune in some way, we delay mat-
ters, and we vacillate as normally we
are accustomed to do in all other
issues, nationa] or otherwise, then I
would submit that history will have
its own course; and I doubt whether
the future historians may not then
accuse the present leadership ot the
country as a whole.

In conclusion, I would earnestly
appeal to the Government of India to
give a definite assurance on this mat-
ter. Either they should accept this Bill
or they should give us an assurance
that within a very short period, say
a few weeks or a few fortnights, the
Government of India would see that
this article is abrogated.

Shri N. C. Chatterjee (Burdwan):
Shri Prakash Vir Shastri’s motion has
ushered in a debate which is almost
unique in its character. It has been
supported by Shri Kamath, Dr. Ram
Monhar Lohia and prominent Members
of the Opposition; it has been support-
ed by the prominent members of the
Jammu and Kashmir State, such as
Shri Gopal Datt Mengi, Shr{ Sham Lal
Saraf, Shri Abdul Ghani Goni and also
others; it has also been supported and
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endorsed wholefreartedly by prominent
Congress leaders like Shri Hanuman-
thaiya, Shri D. C. Sharma, Shri Bhag-
wat Jha Azad and others. I fail to
understand what difficulty there is in
the Government’s immediately stand-
ing up and saying that “We completely
endorse this demand; it is not a con-
munal demand; it is not a party de-
mand but a national demand, and it
will be in the best interests of the
nation itself.”

I have in my hand an extract from
The Hindustan Times dated the 29th
November, 1963, which reads thus:

“The veteran founder-fighter
and National Conference Leader
Mr. Sadiq today confirmed re-
ports of lawlessness and corrup-
tion in the administration of the
Jammu and Kashmir State.”

He was very eloquent there, but look
at the next sentence,

“Mr, Sadiq, who is the senior
vice-president of the ruling
National Conference declared in
an interview that abrogation of
raticle 370 of the Constitution was
essential for the restoration of nor-
malacy in that State.”

I maintain that it is today more im-
perative for the restoration of nor-
mal conditions, for the upkeep of the
democratic life of that State and for
greater cohesion both of the people of
Kashmir and of India as a whole. We
should not delay any further.

What has happened since the 29th
of November, 1963 till today which
necessitates that there should be any
going back on the solemn declaration
that article 370 must be abrogated and
it is essential for restoration of normal
conditions in that State?

Even after the assumption of the
high office of Prime Minister of that
State, what has Mr. Sadiq said? He
has said: and I am reading this out
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from The Hindustan Times dated the
9th March, 1964:

“The people of the State have
decided to make the State an irre-
vocable part of India and it
shall remain so. None should un-
do that decision.”.

If it ig really a solemn assurance that

it must be a part of
India, an integral part of
India, then I maintain

that it cannot possibly tolerate any
further continuation of article 370 of
the Constitution. What is the heading
of that chapter? It is in Part XXI of
the Constitution—Temporary  and
transitional  provisions. Therefore,
article 370 was never meant to be a
permanent part of our Constitution;
it was only a temporary provision, a
transitional provision. How long will
a temporary provision continue? If
the Prime Minister had been here, I
would have asked him: in his diction-
ary, what is the meaning of ‘temporary
and transitional’?

Then kindly look at clause 1(a):

“Notwithstanding anything mn
this Constitution, the provisions of
article 238 shall not apply in re-
lation to the State of Jammu and
Kashmir”,

That ig the first part. What is article
238? It dealt with Part B States.
That has been deleted already. There-
fore, the first part of article 370 1s
gone.

Then it says:

“For the purposes of this article,
the Government of the State
means the person for the time be-
ing recognised by the President as
the Maharaja of Jammu and
Kashmir........ ”

That has also been abrogated. You
know there is no longer a Maharaja
functioning as head of the State.
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They have got the Sardr-i-Riyasat
now. Therefore, you have deleted
that also.

Then you know that the President
has got the power under this very
article to change the content and form
of this article. Therefore, the Presi-
dent, by an order dated 15th Nawvem-
ber, 1952, promulgated that for the
purpose of this article, ‘the Govern-
ment of the State means the person
for the time being recognised by the
President on the recommendation of
the Legislative Assembly of the State
as the Sadr-i-Riyasat of Jammu and
Kashmir'.

Therefore, vital parts of article 370
have already gone. Then there is a
clause:

“Notwithstanding anything in
the foregoing provisions of this
article, the Pregsident may, by
public notification declare that
this article shall cease to be ope-
rative or shall be operative only
with such exceptions and modi-
fications and from such date as

he may specify”.

Therefore, in the very content of this
article, there is a clear demarcation,
a clear expression of the will of the
makers of the Constitution, that it
shall not be a permanent feature, and
the President, by a declaration, by a
notification, can say that this article
shall cease to operate.

What is the difficulty? I am #fraid
the Prime Minister is not treating
the House with a sense of responsi-
bility expected of him. Why is he
not here today? This is a most vital
thing agitating the public mind.
Their policy of non-alignment is, to
my mind, alignment with cowardice.
The so-called policy of non-alignment
is alignment with forces detrimental
to the interest of 1ndia. We thave
built up people who have betrayed
India, who are betraying India, who
are betraying India’s interests. We
had built up the Rev. Michael Scott,
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and that Rev. Michael Scott is today
playing the part of an enemy of
India. When he has declared that
Nagaland should go out of India,
that it must be independent, you
should have immediately said—no
further provision for his stay here,
he should quit India.

Shri D. C. Sharma: What about the
other members of the peace mission?

Shri N. C. Chatterjee: I am no
suporter of them also. 1 say whether
a person is white, black or brown,
anybody acting as an enemy of India,
anybody saying that he wants a part
of India, an essential part of the terri-
tory of India, shall go out of it, is no
friend of the country. He is guilty of
treason, guilty of sabotage.

Although we have welcomed what
Shri Shastri has done as our Prime
Minister at the Cairo conference, it
is perfectly clear that the leadership
of the Asian and African world is
passing from the hands of Shri Nehru,
who is now dead and gone, to the
hands of Mr. Nasser. Therefore, we
have got to be very careful. It is
now perfectly clear that if you toy
any more with, if you give any fur-
ther licence to, the forces operating
to our detriment, there wil] be
disaster ahead.

Even after the assumption of Prime
Ministership, this gentleman, Shri
Sadiq, declared that there shall be
complete cohesion and nothing can
undo it. Why then does he resist this
now? I cannot understand. The
Prime Minister, Shri Shastri, also
made a declaration when Pandit
Nehru was alive; he said on the floor
of this House that ‘I am satisfied that
the forceg of integration are active’.
This was after the Hazratbal incident.
There was a terrible upsurge. After
the release of Sheikh Abdullah, there
were difficulties. He went there,
came back and reported to this House
that ‘I am satisfieq that the forces of
integration are active and they are
not in any way being sabotaged’.
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If you do not accept this demand of
all sections of the House, you will
really be strengthening the forces of
disintegration; you will really be
doing no service to India. You will
be pandering to the misdeeds of peo-
ple who are acting in a manner
inimical to our interest. That should
not’ be tolerated.

The first declaration should be made
by the Prime Minister, by the Gov-
ernment, that -art. 370, which was
meant to be temporary and transitory,

should go. They have themselves
issued amending orders. This has
been amended in 1952, 1954, 1956,
1960, 1962 and 1964. Progressively

you have extended the jurisdiction of
India. What is there left? The only
important thing is this that the High
Court of Jammu and Kashmir has not
got the same prerogativie as the other
High Courts in India under art. 226.
Those who have been privileged to
appear before that High Court know
that that High Court has maitained
the highest traditions of judicial
decorum and has also upheld the rule
of law in a very straightforward
manner. If anybody—whether it is
Bakshi or anybody else—feels that he
has been unfairly, improperly and
dishonestly treated and the Defence of
India Act has been abused or impro-
perly applied against him, he should
have the right to go to that High
Court and demand complete freedom.
He shoulq have that inalienable right
which every other Indian citizen has
throughout the length and breadth of
India. That right should be extended
to every Kashmiri citizen.

1 think it was Shri Mengi who said
that art, 370 is a wall between India
and Kashmir, I think Shri Sharma
characterised it ag a mountain which
divides India and Kashmir. I say we
have got the atom bomb which will
completely demolish that wall; that
bomb is our conviction in the inte-
grity of India, in our secular demo-
cracy, in the forces which have built
up democracy both in the country and
in that State of Jammu and Kashmir.
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Mr. Chairman: I would like to
know how much time the hon. Minis-
ter will take?

The Minister of State in the Minis-

try of Home Affairs (Shri Hathi):
About 25 minutes.
Mr. Chairman: And Shri Prakash

Vir Shastri?

Shri Prakash Vir Shastri: About 10
minutes.

Mr. Chairman: The time for this
Bill would be over by 410 . There
are 8 more speakers on the list. I
shall be guided by the desire of the
House. HE

1501 (Ai) LSD—S8,

KARTIKA 29, 1886 (SAKA)

(Amendment) Bill 806

Shri S. S. More (Poona): This is a
very important Bill, and the time
should be extended.

I move:

“That the time allotted to this
Bill be further increased by one
hour.”

Mr. Chairman: The question is:

“That the time allotted to this
Bill be further increased by one
hour.”

The motion was adopted.

s o Ho WY : X UF TS FIAT
wrgan § 1 a§ T frdw @ &
g1 & grew FlY Taar qARds AR
g foawr i qEds g ) @ awta
TEee g | # AS wan € fF aw g
g AfFeex @rgE &1 _Far Aifwd oifs
TE TAHTIAIT & & A R @R T
fargag AT &Y 9T 1 AR gt ATeE
3T A=y AeHT § Afew fafret #%
gzg

Shri Narendra Singh Mahida
(Anand): Mr. Chairman, I congratu-
late Mr. Shastri for bringing in this
Bill incorporating this very important
provision, I am quite sure that the
House is one one on matter. We
should compel the Minister of State
who is here to give us a proper reply
and assurance. We must also see that
the Bill is not withdrawn but is
passed unanimously. Kashmir weeps
and bleeds today. I have hearq the
Members from Kashmir. I have seen
the MLAs from Kashmir. In spite of
all their clear views, it is surprising
that the Government of India is
showing a weak-kneed policy and is
vaccilating all these years. The only
consideration that the Government of
India can have in mind is the inter-
national factor. But it ig high time
that we now proved that Kashmir
was part of India, and there was no
indecision about the status of
Kashmir. The special status should
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go and article 370 shoulg be abrogat-
ed. Why shoulq there be a separate
flag for Kashmir? We cannot tolerate
this. Why should the head of Kashmir
be named as Sardar-i-riyasat; when
we call the Governors everywhere
and in some states Rajpramukhs
we had have all gone. Even one of
our biggest States, Maharashtra, has
a Chief Minister while in Kashmir he
is called the Prime Minister, which
means equal status with the Prime
Minister of Union. Al) these factors
do not fit in with the present condi-
tions. The rebels in Nagaland are
demanding independence and we are
refusing it and the House was one—
this morning its views that not the
Minister of External Affairs but the
Home Minister was the proper person
to reply to the Nagaland question.
This evening also, the House should
be one as far as the abrogation of
this article is concerned. There is
thig unfortunate tradition established
here in Kashmir now. The former
Prime Minister, Mr. Sheikh Abdullah
was arrested: the succeeding Prime
Minister Bakshi Ghulam Mohammad
was also arrested. We do not know
whether the present Prime Minister
woulg also be arrested. This State
of affairs is very disturbing. We can
see no paralle] anywhere in the world
where successive prime ministers have
been arrested. We are not going into
the details of the case. But one thing
is definite that Kashmir cannot remain
independent of India. If some politi-
cal parties talk of giving away
Kashmir, it cannot be done. Let us
now settle the question ‘for all time.
The feeling of majority of Kashmiris
ig that they desire to be part of India.
So, we should remove article 370 and
make Kashmir and India one in all
respects. We have decided the ques-
tion of Goa. But Kashmir problem
has been in cauldron for over 17 years
now. The people there want security.
The hon. Member here spoke few
minutes before, of security for him
and his children in Kashmir. He and
others feel insecure;they are not sure
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whether it is part of India or not.
This insecurity must go. The hon.
Minister must assure this House that
the question would be decided before
the end of this session. There is a
rule which has been continued from
the former ruler’s days that a non-
Kashmiri cannot buy any land in
Kashmir. I can buy land in Bengal
or Punjab oy Madras or Gujarat but
I cannot as an Indian buy any land
in Kashmir, It is a unique situation
If the people
there want to merge with India, com-
pletely the specia] status which has
been given must go. 1 do not know
what policy comes in the way of abro-
gation of article 370. We must act
now. We read in the newspapers that
there are bomb outrages now and
then in various places in Kashmir.
Even leaders of political parties are
threatened. Recently we heard about
the bomb explosion near Premnath
Dogra’s place. The law and order
situation ig endangered Pro-Pakistan
sentiments and movements in Kashmir
are very dangerous. The other day
I read in the newspapers that Sheikh
Abdullah is being pictured in the
Chinese newspapers. I do not know
whether it is a fact or not; I wish it
is incorrect. I hope that Sheikh
Abdullah is not thinking in Pro-
Chinese terms. But there are the
lureg from Pakistan, China and other
countries. The foreign elements
want to play with Kashmir like that.
Because of these uncertainties,
tourist-traffic  has declined in
Kashmir: tourists are afraid whether
India will retain Kashmir or not and
there is a feeling of insecurity in the
minds of the Kashmiris themselves.
Our former Prime Minister, the late
revered Pandit Nehru was extra-
ordinary a tribal-democrat. But it
should be remembered that even
goodness ig considered a weak policy
in international affairs. Our genero-
sity that had been shown hag proved
deterimental to our interests. I say
that we shoulq be very careful about
our attitude. Our goodness does not
always pay. I think it was Bernard
Shaw who said at the time of
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Mahatma Gandhi’s assassination that
“It is dangerous, to be too good”. To
be lenient jg all right in individual
matters but in matters of state policy
it is not desired. So, through you,
Sir, I request the Ministers to give us
a categorical assurance that he would
bring forward a Bill before the
session ends or this Bill shoulq be
accapted . (An Hon. Member:
Why not today). In fact I would be
glag if the House itself agrees today
unanimously to pass thig Bill so that
our friends from Kashmir can go back
with a comforted heart and full of
confidence about their security be-
cause of their complete knowledge
that Kashmir is a part of India.

Shri S. S. More: I rise to accord
my hearty support to the present Bill.
I have read article 370 and even as
a lawyer I am not abke to understand
the rhyme or reason behind that
article. We say that Kashmir has
acceded to India finally and irrevoca-
bly but article 370 is proof of the fact
that accession is not final and com-
plete. There is a gort of Chinese wall
between Kashmir ang the rest of
India in the different articles and the
Schedule in which the clauses have
been described, where Kashmir has
been mentioned. But why should
there be such a  discrimination
between Kashmir gnd say Maharash-
tra? We shoulq also like to be plac-
ed on a geparate footing! Therefore,
my submission will be that it is high
time that this abrogation of article 370
was accomplished.

On every occasion, the Govern-
ment dominate and the House yields,
but this is one of the occasions on
which the House must assert definite-
ly and categorically; it is not in the
interests of democracy that the majo-
rity should always be led by the
Government. On occasions, if we
have to help the interests of real
democracy, we have to develop a
virile and strong democracy and see
that the majority asserts and forces
the Government to accede to the
wishes which are highly in the inter-
est of the nation ag a whole.
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Therefore, without taking much of
the time and without repeating the
arguments which have already been
advanced, let me say this. I think
very dispassionately that this article
370 must go as early as possible. It
is our responsibility, the responsibility
of the majority in the House, to see
that we unanimously give accord to
this measure.

With these words, I once again
extend my wholehearted support to
the Bill.

»Y gwW W FIAW . FENMA
g, o IFWEIT AET 7 9@y fae
TEIEH 9T AT AT FQ@E N
Fraeg § gIHL &1 A7 A @Y & a8
9T TAd w@r g ) qfam #rogra
370 S § IF T FATT FAT AT |
o FEEIR F gvae ar gffeafy
9T ) WY & 98 J4T 41U F ww
g | SO F FRO MT gHT qET T
TH| IJURT FGT IT I WA & | g
w1y fer gaTaTUEl # 9gq § fF wer
S A9 ®ST | FT |F FIqT HT HILA
A WET FY TG T FT AT 8 |
W VI & qX A qr8T FY GEqor
fs oF T ud  arewemEw Jifa
2 1 39 %1 ofvrw gw &7 oo fagars
AT & | AT FT TSAAIAE grET AV
g gt F w8 Jorey qEy @ 6 awi
9T S W JUTHAT aAaT § 9§ S
F TR AT 99T §, JEHT fIHET
gqq g A@T & 1 gw A 2y fy ww
EZEAT FI A AT I, I F AR
FEET FT AT TS0 WL [H AT AT
g f& 81 qar 7 31 fr qifes wv o
T 9T 0

# g3 qray ¥ Fgar =wear § fx
sifgv ag ofifeafa agr o #@1 dar
gt & | FEHIR AT TF G W
2, % UwAifaw g @ AR 9§ &Y
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[ gF% == Fga]

THT 3T g Aifgd | S9 F ary
# gAY §XER FT A1R 916 AT g
fEd | FTEAR FT FwET TR § R
I queEr wika # faad w1 g% fren
atfed, mfex a8 1 wwdt @ @ |
Ffet 5o F g aRe W o o
g foar @ & 1 agi 9 A asy
gfwa swr #r afafafiai 77 @ &
oot d19 a1 =R fomr qger agt & aw-
S wTar fF agh o9 69 F g T
SHATE IR F g TFT AR fawr
mar, fag mo Saw ¥ 8o &
wwfed & s

TF WA TG 30 qIA AT,
T A A AT B AT ¥

A gT0 a2 FOAW : Q¥ W
& QM 39 aIg FT AagrR fwar smar
g 1 & #dr wgiew A agwrEr AEar
g f5 afs @ yw & gar @ I
H BT T Y AT ST 7R Frer
FT FAAT T H FA G AL w7
TEAT | fF Q¥ OF 2wrwaat ¥ AT F
T %2 AR TgH A oar ¥ oAy w
TRATY 927 g 9g FH aghe 7Y 7
FFAT STfF AT AT ATy & fw wrr
370 TS S |

AT ARA™ W ¥ WIS ag qh
frar & 5 oY s 39 3w & faedt foedr
F FA FIH &I AT S0 I¥ @1
¥ 3 femr 9mam, e ww de
FegedT {1 AEMT ¥ ET qg AT
FT W § fF FwA wiw ¥ oo
? W g T WO | FER F a4
¥ 3@ qug &' anq FEY A=A Aifgy |
TGN I ¥ gy wmar v ¥ wror
IMAF AN AR T F @aQ &
WY X 9T IT F1 §47 A2 dE=t
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¥ ovee avx fear 9mar o s
% f& @ 3@ aw = Afs
W & 1 I F qoAY A o awen
§ T g Yy i aT oaw T8
F1g #1 Arar g f& arr 370 gedy
arfgd | e &% sufaw, A@ ag -
S # g ar W FEY g, Tg qT w
R & fF g 370 Y gEvAT s¥ A9
1 w0 § fF 7t weew wAw W
T TART FT & 39 T 480 9997 &
& a1 #zar g % w0 3@ AN A
TR F FIT B8 I | W oA
feeg & 9% #Y a9 T@F FIT 7A@
F ¥ F g wmean g 3@ ¥ Haw
¥ e qre Af gEr =Jifgy | oomea
Tt o W & aw F foay ag Aifx
HIATAT & | WA F g FA3 AT
R § | oA R F A H oA
HuE FT a1 FA @ & ) afg ww
Q& & FvAT & A7 & AT Wngar g 5
FOHIT & fgegal &1 ot qared o 99
& qrg TR W1 FAfSd | ;9 qgr R A
ofefeafs & @ & & srar /@Y =@y,
afe & 7 FoEn & wrday FEa fam
g¥ra 5y gu, faar go @ a9d
war weiRa &1 ag faw s w1
e =fedr | 2g Avg & gg ATy awea
YA T A FT AR |

st §o Wlo et (EFF'T') :
ganfa wgea, ag 1 faw @3 fa
=Y THTAATTAT AEAT § qET & qTo
s frar &, & 39 F7 WA FOA &
fax @gr gur § | & wwwan § oA
geq ¥ fogw oY amdT @<=l T 1@
Tgq ¥ W foma, @ FT gAR FEAT
¥ WY g} 7, 9 98 THET GEa g1
a7 gER HTEH g1, 59 & F 99 FY @S
gft @1 Tar AW AT 91 A q@
ST AR FTRETC HY HTETS &Y |
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A AL F I AT mfzEE 370
F AWz T 29 F AV H A FA
OIS qF AR AT TS TH T2 H | gHY
gafsas w1 zefa7 wd gamEET
o FgE AT g dra § adf ¥ w7
W Agt #E FET SAT 91 A1 9g
g feem ¥ f wreie fggam
FOF J9 ¢ U fgewm g A
R g #, WA Fg F AAE W
e o & aragz Y, @9 6@
78 9ATH 959 & qTAT 71T 6 wifese
370 FT AT 9, A F9 7 6 Fg
#¥, & a8 Fg7 ¥ o7 womz 3
e faam o g ow W o
T &, T3 TG HeReT RA Qe
R AT FWT FIA ] W FEA
A7E F I FL AT FAAFT FT HAX
AR 2W TR TFAT SATRT & AT Ay
FHSWA F aqT FY, A fend
F AT FX, FIEIT F qAT F, qT I
TR gL AST FOH F ATAA A
TR T B AW F, TF CF fegearit
Y g § W & wwewar g fF s
F Foa g94 &1 7% grm, fR os9 @
1948-49 ¥ oA J guR AT™
Fgfwarm g&FT #1 47 I q@gi 9w
fama o frere gg o, fawgiv st
Falr & off, ag safag A & @ 5
FIEAL & AT ¥ TS o= &
s 1 & amaan § 5 oo s
gfefeafs #1 3@y gu ag w& ¢
FHR B T iy § fegamm F
gy faen foar o, 9k @t & ame
¥ F AT X FE TN F FTER
fegmm &1 a1, fggam &1 & AR
frgam @M I Mamm @A
FE A THF AL FHT ATfEE | W
TR AT & o oaa
W wegeAr A w4 5 gl &
FEAT  FS A AR FTAR A
T T A, AT X T W
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oY, 98 AR FAT AT TG A, J I
AR 7 F90E | 7w 7 A% g frowow
o § Aifw & et 7 fegemw A
g7t &1 = F fam Fratfen gifsrare
fag 7 =t weTRa € o, @ aw feer-
T Sas 7g W A s # fE fafeaw
I AT A ATAT TS g€ 2 oA
IF # gfeeat ¥ w9 Y v A7 a7
aa1 Ay gt i Foe fege
g AR I fggmm # & wAT &
T AT ATHT qg ATH 1% 1T Ham
T ? )

AT T UL TOETT KR F
Y ¥ FATA 9T BEAT TG FC qFAT
ar AWET F AW T AT w9
AT dfadsd &1 oF w47 #g £ fn
I AT qF AT R T LT FAORT,
g T E | T W TR Aqfw w=T-
[ F AW T

o Ao sito WU (AFTYT) : AT
F T @A B A Agr g, T fee-
WA

Y ®o HYo @t : i, 78 farpTT
¥ & Afewr Gzt #2108 W 1§ a9zET
g 5 a7 @ gm0 2w &
G S C I 0 G A T L
armaT § ag @ w1 2 5 o weEe
e wifg ' v ¥ fay e
T Fg ATASIATRGl FT UAS agi
R FT AT FT qEE FE F fog
T gET &, AR § aaman g 6 aw faw
gL TE & TEfH 3§ ANMES F FAA HT
W oF wEE AEwr W fear
o, A 3W ¥ AR W gqEli~®
Higare @ 6 #¥ Q6 a1 A1 4G e
T F /O F IR ' F A
I AT AR gH AT 7 Ay ) & A
Taw qraT fF g 9 9% @A
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[ @o ATo TAAT]
T @i | FHT § qAHS A T
FAN A A AT WA F1 FATEzT
FT| ATTATEATA A AT WAV | I9
TR F oI FW ST A qF
me%nﬁmjﬁ:w
TEH AES F AT qT K AT A0y |
TR Gfgass ¥ 39 & I F Wi aF
15 e T8 fFar §, @ Wl W@y
T} FT SEE A A F, e gee fa,
w% f arenfene faw o, 59 w1 )
7g & 6 & 5 g wm w T e
AT ]} T | R AT W F Y IF
s o fr dfqaw Y g6 370
QI 7EY &) T, TR FTHT AT
77 0 2 5 oaw Fwir § gdes
2 3, g Wi ¥ g@d i 2 &,
Ffe R FTER A I F g
g T qE w5 ag fegem &
a9 R @ & wwa § 4 qg a9
AT ERIT )

gifem & g g1 93 § AR
TR g F AR T A F F AqS-
TET F FET @1, @ TR F a
Fg @Far g fF ofeem o) S Y
S ATATE GIAT &, T H AHT FTEAT
& Ay & f6T Seren s #] 8
gar & fF 99 a5 g O e
F @Y FT GEA JAAIL & SR F
faar s FB 7 wW @ |

T FE geET 7 @ fr agt g
T qEAWE § WR W {raRe
EATAT FATE | T qT agF A rrge
T Fare 21 937 T AT | WK 39
I &Y TERTL AT T /Y S s
¥ qaQFT FY Gy g fr sarge fega
g A gEd A g, g AW A
AT EFAT ] | AT TG e R
N FT AT ?

NOVEMBER 20, 1964

(Amendment) Bill 816

T fggeam &7 S\ar F amw
Tga & 9 T E fF oA AW
AT g AT WM FT gAY AT
FTHIT T G g1, 98 AT QW &Y
qfaq Af7 AR FEFT CF ST W g
forefY 1 €T 3 T | T TS FTER
F A § 9T gaT FF g 3
g 1 qfewr aa1 foar, Y gw o
Tg ¥ A9 & #=F7 5 g ArEwoE
¥ guear @@ #1 | gafay & 99
oSS A A HET 6 AT gHFT 3T 7S
F T FEAT T B

T TES & A1 § FAAT gfeewrr
Fesf aTgs ¥ wOE e @ foar §,
AR gAY T AT HT AR AR A
Teita® gfeewmor & Wt gwmw =TT
I T & W Afawar F gfeewrr & A
TW AR g § | W gw A Y A
amga fF ae wge 7 @ fear o)
aifess argg T FTfrar | g6 W 3w
A FY TG FAT |

T FgT v & fF gy sl
YaRfrerdne faar @1 e
gAY ag FW IST AT A AW AT Y
s | & qear g fF gd wrer 3w 2w
FY ATTSHIT FT IJG@AT § IT W FY IJGAT
g1 &ar wwwar § v oo 39 Am
FT B GEAT g1 TT AI(RC | I
ag hOdAT T T av wiET gw F
TE A A FEY @A 6 A2 FIOR
F Ay § S 99 Wy 1 g9F g
Ao Feaarem g e € | & a wTe
FY Far ¥ w0 fr g7 www w7 haAr
1 AR # fegam ¥ feg, www-

am, few AR fErd & g frowa

ErARLIC I Ci o IS C R E I Je:i ey
F AT F g gW A AT g7 o7 [T
T TEA DY FFT AT AT | AT AT gAY
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Y TUA FY GIE A GAT FLAT
|

TS T 9g A} A fr fer &
T A i AT,

AW AT T AG@EAT G B
FIIT &AL 1T |

o AT GHF] TR AT & FgAT 9T
fr woiT fegeam w1 & | T oEw
AAOFT § X Tg ?

o FATEES AW F HIESAEAL
AT Fg G & ! fEET O FEHIT
AT YT WX MATETY FIAT &, AR
R &1 gy Mifagt F7 fawmar samar
g, e wrami A afeAl & ggrer
qTIT & | R T IR T FFT AT
i as iy T 4EF & 1 Q@ @Y e
T T g g 1 & Fgw fF R
TR AT qU HAT W St o
g waw Wt dfsq St #v avg
TR f A FgT wiF ‘g @ wx
Are T & T FO TG AT |

offFe™ w9 aF A it
ST T gE & 1 IEHT agE AW WY
Feifat #1 erfqatow aor g€ § |
TRy wefFrfrmag &
qifFeqT & |5 WS FH HIEI A
g9 7Y R fgrgeam 9 Sara qew
F AR EH AW AR F T Q@
£ f% dfagm #Y g7 370 F TERM
FL AT 7 FLAR 3o fou wfawes
sF R W E |

oF ag § HW FgAT AT g |
TEuT gIgT F R ¥ agg €7 A FLr
| ag A afeaw e g A #
IAFY FTH Foorq Fa1 47 | Afww &
AT 9TeaT g fF e § Sy Ay
T YO AT A g FET F AR A |
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it 9% 9 faars #1§ 9 atfad
g & aft wmw R @
& o 5TE 0 ATT 0 & ATART avs &< fear
Y | & oy faars § 1 afw W
FE I § A7 IART FA KT SOC |

=Y wege WY WA ¥ AT A
oy ?

T o Wlo TR : T AT TARY
freardr & are wC

Mr. Chairman: The hon. Member
may not refer to these things.

Y T o Hlo IS : X Tg TS
TR AT 9 IR W G A AT S
ITRT T AT ATIEY AT q=T A8
FT AU RIS W HT A T
aifge | 9 ag ¥ fear w1
71 for foet Y fem 7@ @<
FX 3, & gwwar § e g | K q@S
faers § 1| & mmam war § 5 g
T faor F1 99 90 AR AW F anE
A faRwi & qraw &g g {6 FIe
TATA Y | AT gHH) 0aT FgA § fams
& & | fams gurdy aon § Ay
g = foms g § € | W ae
F IR Y IOF Y AREGRT R Y @
FOAIF AT ¥ S5 4T Ag@Sl @
&1 & g § f5 3z wgEsTr A=
g afe g7 = F g AR 9%
ANGT FIT §F FIW & qHA F |

Shri Khadilkar (Khed): Sir, I feel
that the purpose of the discussion om
this Bill is more to convey through
this House the sentiments of the peo-
ple regarding Kashmir’s integration.
I do not want to look at this problem
in a superficial manner, just depend-
ing on certain sentiments prevailing
among certain sections of our people.
I do agree that Kashmir and the
people of Kashmir must be brought
into the mainstream of our national
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life and there should not be any
barrier whether constitutional, politi-
cal or otherwise any longer. But at
this juncture, if on our own, we were
to abrogate article 370, we will have
to give some serious consideration to
the many aspects of the problem. I
do not want to raise that issue; the
Home Minister perhaps might refer
to it, but I have my doubts whether
this House is competent to do it.
(Interruptions). 1 was just going to
suggest not very seriously, because
it is too late, that I have my doubts
from the constitutional point of view
whether this House is competent to
do so.

Shri S. M. Banerjee: It is compet-
ent.

Shri S. S. More: Was not the House
competent when it passed article 370?

Shri Khadilkar: I have read article
370 and I know there is a provision
there. If at all an effort is to be
made to integrate Kashmir fully with
India and bring Kashmir into the
mainstream of our national life and
to remove all the obstacles and
difficulties, the best thing according
to me is that the initiative must come
from the people of Kashmir.

Why do I say this? We should not
ignore the facts of political life in
Kashmir.

Shri Abdul Ghani Gomi: All the
people from Kashmir have supported
the Bill.

Shri Khadlikar: I have my own
to say.

Shri Abdul Ghani Goni: It is not
for the Kashmir people to amend the
Constitution; it is the right of the
Parliament.

Shri Khadilkar: Sir, let me have
my say. So far ag I am sitting here
1 represent Kashmir as wel] as Maha-
rashtra. (Interruptions). Sir, I am
not going to be swept away by
emotion or sentiment. This ig a pro-
blem which needs careful thought.
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Shri S. M. Banerjee: That is why

you have come now?

Shri Khadilkar: I was sitting here
and following the debate. I would
request the House to give me a
patient hearing. Let them have a
little tolerance to hear a point of
view which is slightly different from
their view.

16 hrs.

Mr. Chairman: You should not be
disturbed by interruptions,

Shri Khadilkar: What 1 am plead-
ing is, the basic concept behind this
article was that ultimately; because
of certain internationa] complications,
Kashmir should integrate step by step.
What has happened during the last

ten years? If we take that into con-
sideration, my own feeling is that
many steps have been taken. If this

process continues, this article 370 will
be an empty shell after some time
and simply a forma] recognition would
be needed of this House to abrogate
it.

As I was saying, what are the facts
of life? Do some Members realise—
some of them do it even though they
do not see it—that gome citizens of
India are today in Azad Kashmir?
We recognise their citizenship We
are ready to give them representation
and keep some vacancies reserved in
the Assembly of Kashmir. Is this the
case in respect of other States of the
Indian Union? Let us give some
thought to it.

If I remember correctly, in 1956
there was a move like this. But
immediately Pakistan raised a voice
of protest in the Uniteq Nations and
it was given up.

Shri Shinkre: Why do you worry
about it?

Shri Khadilkar: I am giving the
history, and I would like hon. Mem-
bers to listen. What I suggest is,
while dealing with Kashmir we have
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to give careful thought. I fully agree
with the sentiments and the purpose
behind bringing forward this Bill.
The present state of affairs is neither
happy for us nor for the people of
Kashmir. Shri Sadig who is a close
friend of many of us has already
given expression to it, but he will
have to win over the people. By just
saying certain things, we cannot get
things done. Some hon. Members
referred to Nagaland.

Shri S. S. More: Are you proposing
another plebiscite on this issue?

Shri Khadilkar: Some hon. Mem-
ber just now referred to Nagaland.

Some controversy was also raised
during the Question Hour. What is
the position there? Because it has

been equated with this I am referring
to it. There we tried the military
method, the method of force to win
over Nagaland. Now the Government
is trying the peaceful method con-
sistent with our policy. We have
decided to negotiate with the Nagas
and to integrate them into this coun-
try, and we entered into an agree-
ment. Nobody refers to that agree-
ment. Simply voices are raised here
ag if the Government or we, sitting
in this House, are quietly bartering
away Nagaland on this side and Kash-
mir on the other.

Shri S. M. Banerjee: Nobody
that.

said

Shri Khadilkar: T am only saying
that this whole Himalayan regicn is
a sensitive region. The people there,
though they would like to be wih us,
have their own point of view. They
have a certain approach to life. They
have their own background. They
have their own evolution. Therefore,
they will have to be won ovver very
patiently and all efforts must be made
in that direction (Interruption).

Shri K. N. Tiwary (Bagaha): If
Maharashtra wants to secede from the
Union, will this Parliament permit
it?
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Shri Khadilkar: Therefore, whether
it is Kashmir or Nagaland, the prob-
lem will have to be approached very
carefully. I entirely agre= with the
sentiment. It must be done and it
must be done quickly. Is not the
present Government which is slowiy
stabilising—Shri Sadiq’'s Government
—moving in the matter? They want
the title of “Prime Mimster” and
“Sadar-i-Riyasat” to be changed. These-
measures are coming. But I would
certainly say that all these measures
must be speeded up. 1 only say that
with that speed the people’s general
understanding of to the problem must
be sought. They must not feel that
we are taking a decision. Even if
there is a small minority which has
some reservation, I must not spare
pains, if I am a real democrat, io win
over them by persuasion, by argu-
ment. It is not a question of exer-
cising the brute majority. Sometimes
brute majority is 3 worse type of
force than actual weapons being used
(Interruptions).

Shri S. M, Banerjee: That is the
African line. He is champicning the
cause of Africans.

Shri Khadilkar: I am not sponsor-
ing anybody’s line. The Chines. are
having their designs. Many nations
have their own designs. I am not
referring to that. My submission is
- - - (Interruptions). Sir, I find it very
difficult to continue.

Mr. Chairman: Shri Khadilkar is
a very experienced Parliamentarian.
He should not ming these interrup-
tions.

Shri Khadilkar: When I am ad-
vancing cerfaln arguments if there is
disturbance it is very difficult to carry
on. Do they write me off as a Pakis-
tani because I say this? It is wrong.
If .I say something about Nagas
which may be against their present
approach am I supposed to be for
secession of Nagaland? No. In order
to retain Nagaland a certain approach
has to be made. I think the Govern-
ment is right in making this approach.
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[Shri Khadilkar.]

1t they commit a mistake we must
try to pull them up. That is our
right. But their basic right should
not be questioned. When we have
sent 3 peace mission to Nagaland—it
is not a military problem—that
Mission must have full support from
us. What Mr. Scott said something
or somebody else said, we might
object to. But so far as Kashmir is
concerned I would pleag that let the
people of Kashmir give earnest
consideration to this question and come
forward instead of our taking the
initiative. Let Kashmir, at the time
of the next general elections, go to
the people and give the call. Let
them be asked to do it. Let them be
told that we have reached a stage
when we do not want this so-called
artificial barrier.

Y AN © FAT AAATT AT qA
w5 g AdeET ox aq 1951 F
gAY wrsaw a8 7
Qg &l L3S 1 gl 4l
R Fedplen Wl S K S
b ey g A ype 190 ) A

Shri Khadilkar: Then the time
will be ripe for this House to just
give a formal sanction. As I said, I
have reaq the Constitutional provision
in article 370. Inherently that section
gives certain rights to the people bf
Kashmir to decide certain aspects of
their development. 1 do not want to
go into the constitutional aspect, but
1 would plead that the Government
should approach the people of Kash-
mir. Let them be told that the
Mover of the Bill is not motivated by
some sort of partisan approach. Let
them be told that there is a growing
sentiment in this country. Let these
be conveyed to the people of Kashmir
and the Government of Kashmir. Let
them be told that if this condition re-
mains for long, as it is a sort of artifi-
cial condition of separation from the
main stream of life, it is likely to re-
sult in international complications.
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What is the use of saying that we
have taken the issue to the United
Nations and unless we withdraw it
from the United Natioms......

Shri S. M. Banerjee: You cannot
withdraw. There is no provision,

Shri Khadilkar; Knowing it you
are shouting here? All these national
and international complications are to
be avoided. If they are to be avoided
and the object of the Bil] is to
be achieved, we will have to follow
a persuasive, reasonable—not just
sentimental or emotional approach—
to the problem of Xashmir. The
people of Kashmir and, I am sure,
the hon. Members from Kashmir who
have spoken here, are equally patrio-
tic. Let emotional integration, politi-
cal integration, organisational integra-
tion and integration at all levels
take place. State level integraticn
can then follow within no time
(Interruptions).

Shri S. 8. More: Does the hon.
Member know any minority in Kash«
mir which is opposed to abrogaticn
of article 3707

Shri Khadilkar: T am talking of
myself,

=t wdx fag fegmt (a5%) ¢
gwafd wgRA, AT Y THMEE
et ot ¥ Y e < 2, 7 S
Tgea &1 fawr § 1 59 ¥ ag frow @
for g7 g20 ¥ 3T & 91 g9 §=4 A A
& 1 oY qgT FTAT ARG TARL FWQX
& 3 T FY T T TG FT A § |
T ot § 7 we & fe 417 8, e
¥ foo @ & g AR A wAl
F fou 4 1 &1 mAsT AR et
Fr FEA F FIAT 99T A, fawga
I9E /g g1 gEIY AT A TF AT
#1 Y 7 e 9w 9 F g srafe
FOr FT AT € AR Uy T w9 ¥
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& @Far & f& g7 370 THET AT I
g F7—

TTATAATAAITA g aTfa=Teas

AT TrAT &7 Y I § TF AT IR
Fga T 97 Ay & O faan fa=me
fer & SRt A= A arfay 49
& ¥ Fg 78 & T 3w far ax ey
N TgE X FE wAeET A
zgFY oA o9 FX fgar s afy,
@Rt 7Y T w2 fAar strar anfay,
=T 370 ;AT T {eaT rar Anfgy )
9 g TaaT 3o av Oy 2w Parad
of, ITHT 78 AfuFI< a1 fF 3 913 47
aifeea & AR 9@ A fegeam #@
far o | 39 faaraat & o afawr
&1 s fawan | & 0E arfeea § S ar
1€ wrea ¥ gfmfaagd | o9 997 w-
AT HY QAT T AT FEAHIT 3 T 3,
Wt ¥ & =3z faim
qr f& 3 #rv@ F @9 w@W
FEA & | TN TaT qA S FT e -
AT FT 3T A § 1 I A FEAT
93 fF IF AT w91 FFFL F
T #EIT S 41 oA 5 I A A
FE FC UF TG AAF qA F AT

B FEAT & AHA T ¥ FT o
TTomo ¥ T¥ | FAT FAWFAT 4%
agi s #r? gy wgge faurdr
IG GG AS LT FIT AT T @A |
A7 &1 BT F 5T o 741 w1 ferar
T ?——wX 9378 faT A 59 9
1 favia 7 farar mam gar at 99 9
T qIfFEA # AT @ g7 vl
1 qfr ¥ A gT I B IAAT wE
AT gsar foegi FIeHIR 9T wrRAe
fear ar1 gaX wam daw ¥ faw
gAg 9T Fg T fF & w7 A,
qETE FT | 9T IH ag gaw feay mav
a1 % ZE F FIT WYL T, T
g 811 o A 8 fF g o wiw 3|
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TFTFIAFE AA T F IW qA
F g A (PEWA 1 Jo TAo
Mo ¥ & v s § ?
agt § W 1y § A—gdT Iy 1
agr ST £ FAT qTTIARAT 47 7 4
X F fag wa A fr gw agi T o,
Ffwa g AT D fr gw foe fad
e ? gw gt gafay Oy fF oAy A
FIIAR FT qrfeeary F a7 four 2, a3
IqY GIAT FIGTAT AT | A q37 IH
faq 74 7 far arfweT F ara FodrT
& 94T HT AFL gH A 9 T3 FT qA-
H7 FL | Ig FTE T97 9T B

qIfFETTA F JTHAT FATL FIT T~
I MR I ADRE? Fror
7g & fF g7 o g3 smAT ST a3
T AF TIT H FH T IAT AT TG |
O F gETATTAT & A9 T v foR
g fedq fufmer ama o &
™ W F——TF TEAT AT FWA
& faT o3& Agraar & arv & ot forr
&Y T =Jrfey ar w9 a3 eqfry &y v
2 o =1 Freor ag & fr wfeeTta At
AT T T ¥ 39% f@ars 99 9%
FaTE STAT AT & | iR F TeIgd
agi 9x o FT wiwwar & fax §)
agt ¥ w7 98 I aE 7 vy 70 ag
¥ =g grgg w1 5 gw o gfarm
2 gRT | Ay @r g F MR miT
T AT & AT AT I &Y arfe-
WA F AT RAE afFw g fF
W ST AT &, a8 99T FE FH F v
g it orfeea &Y faear &1 @ife-
wE g & &5 afas qar g

g7 @ arat #7 aforT ag g1 @
& & o faa gardy agvAy 3o & &%
aqt §, @ & AR ST agT BIE AW §,
I mivae fena s & B W
I & @19 @Y F fag da) adY §,
NI & @19 QEIAT JAETHET @A
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[# serea fag fagrw]
F fAu Aar w87 31 2@ U ug
gfremdarAfa g ag @ Afa g
@ gaa Afg F1 gve gH qETE #7

&7 =nfedr

oS AR HE # {RE AT gan
§ 99 gH FIT FIAT 4T F &, FA
AT T @ FT GAX & 1A FES §
f eI Wi w1 o s g afew
g1 T A 9 DE ) 9w wE
a1 HT A g 7€ § A fe @ neww
EATF TR F  TH AT 370 F Rl
&7 4T, TERT J I &V

F1a:  foafaaeey |

a7 93 w1 fFar s wrfgy @Y &
qE F gEaral g AT ¢ | 91 gHT
faRer wAt Tow ®7 § ST AR T A fE
ag @1z S i fRww & @@ aw #%
aF §, T FF &7 A I W gy
A AT gE KL 3, N wr: et F g
& g w faan F7 4Y, N @y WAy
I AT FIE T | IR FET 2
& awn S T AR AR AT T A
g wr g ¥ A W e www £

oE AG W W &@gd § a9 §
57 & a1 § gFHT qu 9 FW AG
F F ) AT F A A GaT G
faatfaer fa stror o wowrs sm WY E
AT s
e ag 3@ g 92 famw gy
g qg WICT T WA, A AR Y
AT FEA AT PAT FETEEAT @ T
Cifl

gty wgrey, faet & 9w 9
AR T T TR E | Y AR FAY oy
WM W IRAF Y
Wz § fr forae dgefon ¥ & &,
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Saar 7 fegal & 9T T qRewi @
F T & atgt mfe feedr & 3 oz
£ATE ATRfYAT #1 OF agd Ay I qeAE
HIqv RN ¥ qVRT &1 A 9T (6
A9 # 37 2, gluarz 7Y o, g
3T 2, IAF! GrATRT ¥ VAT &1 gATT
ST FETOVITAF T & | IH HGTA-
AT 7757 FT 37 THTL J IAR! AIeq1GT
T [T wfgd ) W F gAwT wawe
fear s vy & # S @ oan v
TH F AN N i & S oW ¥
AT W F—

Mr, Chairman: The hon. Member

will confine himself to article 370
instead of referring to other matters.

A an3a fag fagmn : Fodv §
79 ¥ wgd fow £ g ae) gf 9w v
TegeeT A1 33 | I 7 faesft wer v A
W IH! AR FIGAIY, T FIVHT FaT
FE T FT I AL FOHT HT A0
WHfmmg s faaw
fra & a faar gam §, ofem %
ary faer o & av 9w F At fae
R T S A dF # oA §
& wg Trgar § v ag 9 2 fF F1e=
NI &1 6 A0 50 § Af 5 a
T "I FY gITAT A AT@T B, AT qF
qEg S AR F wAT ¥ § A v Ay
T | €@ 39 @ & § fF 3w ouw
W AT F qE CFFE F7 fgar
ST | IR QET A YT & A T AW
AqAT I FT FAT HIAT q&T F AW |

R TS ATET F ANF AT FEN
21 &w feft T F A o gu e
agt ¥, Y #7 Y &Y=y Ao gy NS
T E 1 TE AT Y FFAT AT AG FH
Y FAT G FIA § | TR TATH
TR ¥ @ 36 faT d, gaEr fae
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A FITAT R | FATT IqY FE
2 T FgAT Ay Faw o & 5
FTOT AT ST A WG FT TF [T T
%, 393 TR ¥ qg S AT 370 WAV &,
o o7 smafa 9erg 7E §, 39wy
YR T TaT FT, 79T geT faar Jr
=fgd

4 qg™ we1 § % a8 uw cfvarfer
g &1 fauas &) dF S e
# 7= & ufus wgayqy cfagras fagas
® 2 9T W R R g fear
i ot 1fagtfas wea @, ofagrfas
T AT | GATR TE HAT AT 9T 1R
fead | ag &% fam=r 7 1 g
3w W A N I 99 g, a7 2|
W amd ¥ uw 9z g1+ faufw
A AG AT qFAT G | AT fow aww
U g T HqTHFAT FFar a7 AwE
o+t god 9, 37 9T FT g WA T
F | F15 WA fFET TWR FT T8 @
T AT T FHT FTE faufq w0 H
0 o g @ g fET a9 SEwrE &
WA FX TF g ImEAq | a9 fed fe
R & fawrs e awa i oavm
T AT 91 39 9T, HAG FE qET
AT 9F, IR TR gaTs JgT & gfaar «ir
= 9 @, 99 39 e smar o e
g7 QT T ¥ Ifw wm F
777 A /i fam § e & aqur
9% quEASt H1 G vfFww F) w77
fear | ga@r qan dfemm & fF g o@
niE a1 FT oY 3G | T®T ag 1A AT
Tt & f5 #1878 ¢ fF g A
3 ifs oF A0 F9ET &, W A
T 99 AN 9x €Y S F Fgr
R § AT ¥ T 37 g
s e e ¥ forey v A favia
fear qr av ag faoa 99 qww & fag
i 1 gFAT § A A ag faoig o
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ez & fgdt & faadia et §, &1 gw 99
foor #Y ara & fog arer 78 Y 9
1w w1 Ul fyat & faada
FE T FGAT g A1 IgFr foer oY
aEIT § WET qET A7 Awar g1 faer
AT FY W AT A AL AT ag FLA
3F A & fF &t JaT 78 wE WT R
f& wfeem afeem ==t sfesm
mrfeeaT =9 & at A Avaer € @
g ITCT | A TG FAT &, TF 7 I
o | TR MR grav & &1 7w ar gfaan
% 2T ) w1 9% 7 fem 79 8§,
Y g WY &7 &7 Arfed | wrer g wAY
St & s ¥ ag AN F AR 93
& fF g% 370 w1 37 fear @m0

Shri K. N. Tiwary: Sir, you have
extended the time by one hour but
as this is a very important subject
and there are many more who want
to participate in this debate, may 1
request you to extend it further?

Mr. Chairman: Time has been
extended and all those who want te
speak will be given an opportunity;
but they will have to restrict them-
selveg within the time-limit.

Shri K. N, Tiwary: It is a very
important subject and you are giving
very little time.

Mr., Chairman: Ten minutes are
more than sufficient. Most of the
points have been covered. Most of
the arguments have been touched.

Shri K. N. Tiwary: Are you ex-
tending the time?

Mr. Chairman: No. We have ex-
tended it by one hour more. Now
five hours have been allotted.

Shri K. N. Tiwary: My request is
to extend it further.

Mr. Chairman:
Shri Jadhav.

That we will see
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it FEtETE WY (AT : ww-
afy wEiew, AN fadas gEEER e
o ¥ grow ¥ AT <@, SEA H e E
FAT | TF a9 &1 gorar § 9 F
YT T WIA ¥ ARAT § | AT 370
S FiEEEIwT #1 &, 99 N Ag -

“Notwithstanding anything in
the foregoing provisions of this
article the President may, by
public notification, declare that
this article shall cease to be
operative or shall be operative
only with such exceptions and
modifications and from such date
as he may specify;

Provided that the recommenda-
tion of the Constituent Assembly
of the State referred to in clause
(2) shal] be necessary before the
President issues such a notifica-
tion”,

S 3EUE @ T §, 39 39
F AR ¥ & =rgan g fF wrest o gemm
FT I | I AfaST F qIX F FOAR
F1 wdrae T T T A FE
wifgr = W F L 1 A I AT ]
7T THT qHS H A8 A | T F
AW Wi g, naw fefigae g1, dfas
g aRIE I gfaafs
B9 AW @, @A W@ | g9 QST
Tz § 5w fegam &1 ww
fgen & agi & & o @€l wEy §
fF sk fegam @1 =faw
WA § a1 A A I9F TR W wSEA
I FT ATE &, SART I HIA T Fae
i A 1 S & 7 St gAw qgee
SO H & | 99 qF a8 q@f F WEw
fafree & a9 9% @1 9 g @Y, =g
OGT 7 | S ST a9 g 4,
IEET FEIR § A A qg 9 W@
AT @1 97 | 98 W 39 Sifeee &
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faams aar o & 1 o A A @
& T TF T A A Fedge &
A W W, T@ 9 qA H At
A & | 987 9T FIAETE A KT WY
fT & SO Tgt A TR AR aw
F A TFR a7 FG @ & |
T waeqT ¥ St T FA A7 A7, 9
i A A T g, ag WO www WAy
AET 8 | AN g e qd #Y g9Y
T gs ) W O wifeeER R
T o wEVET AT 2 1 QW W
F Fiedegew ¥ @l @

A gEEER Rt o o
Afau™ A 91 sgEedr § ag =g FHIC
TEHE AT ¥ FGTRAT FT FEF F1 F
@ g, 9uET R W ¥ §0E ==y
W3 s FER & S wife-
A wErE 1 I 3 W 9w
F @I § & S0 AT 57 TR F T
AR ST | T ST AT vy
1 of@dq 4G T gFd | e
FraErferar g gfee ¥ o A
T Ifee &

st qEeEE WA 9 o
3E g | AfFa FTEIT @A ¥ wgar
Fifeegte s@raer & M F FA 4G
qFUF 370 F1 GH F F7 fawrfa
F 21 29 AW ¥ T AT #
W g gAwar Ao g & 7@
AT ST AXE ¥ & Y IEHr gaewr
O FTHI H 3@ FT faewdt § 1 AT
F §ad qX  qg qEEAT § FW A Gy
& o1% O¥ 9« @ GY 9g S WA
3w 1 T aRE Y VA F FE A
W‘ﬁ'ﬁ?%glﬂ;oqﬂ'oﬁoﬁqg
O T AT MW 370 FT A9G
§ am ¥ feat A a@v §ww A
g, @91 mafw d=Togmt 1 4
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Magy € fd 7a 7 @aw & Wk
A fegrma sroe W &)

o FWHI F fRad wET geer
T §, sy wfifaw & A ogar 3
TWAR F FFA 5T a9 F T8
for FTeT fergeam 1 ©F W § AR
FRAR fergram & ®19 AT ATEar
g @ Sqafes @ o AW FE §,
Wi N §5 § T Fed &, FATF S
FarE 7 357 & % 370 %1 fawrw
Afea, aY & g naAdz & qeAr qrear
g v owde & sex a0 @1 T @0
FATE | wadw ¥ WY %% fawa
421 ¥ & 1| wE wegeeT @E AT A
MT IR wfifad JFT gF FauET
a1 dar 7T fayr 1 a@n (AW R
A ¥ g s fRI I E | w9 ag qur
A 497 TEA W 39 T4 I geAd
N Ffewad T F 7 v WE 77
FgaT @ f5 Few wEmde TEwl Ay
RIAAY & @ Fg F@ s @wHA ®
oH Al Ag & 1 HE 9 3@ @
fr @ Gam & S fagrar 48 W@ d
TWF a9g a8 § fF Fvow wAHT F
w7 A F1E qafana § 1 g avar & FF «fF
TR 2w Wt TifEE § AR frad
Q9 FE 99 @ g, IgHT a9 ¥
QT 38T 7 fFAT 8 1 FTER T T
W SqH Fodl A § | I TAE BT
TR T FFT § AT AE Jo THo Mo
F N FT IqHT AT qq @Y
gFaT g | 9 &% aw § 5 gha
¥ A M § I9 AT T @
at OF W g FT I I ATHAT FIH
WU T AL G qFAr § | FE F g|r
foar man €, ag o § &k g1 T
QaT @Y & aFar & 1 R wR swher
ff T A HT F@ A Fifow F W@
sor ¥ sgrer fedT o SEert 9
FFQ §, R A Ffaw F@ § 1 N
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Y faoig foft ATy & AT &Y a7 e
FedY ¥ Fedr FT AT ALY | w@Gw
¥ faely S 1 19 97 T@AT ;R
Sq FEHIT F e ¥ gATR faet A,
FIR F S & feeii ®, 7€ & g
"t F fowr §, sed el & el A
TaAT /19 A=A @, @Y 91 6 g fom
AT, TE ¥ T AT =Ry
KUASS LIS CUR AN S LIS s
wiaT g et & faw § dav g i
& @ awar g fe Fwei fegea
FT AT TEl & | 59 AXE FT gaT F1 A
fer aF ¥ @1 A% Y | T gwA
T g faora g =fey o

FHR # fgg agrasw 2, w@q
oy g, FFqfae2 miE §, gy aeHifaE
qifeqt F19 %7 ET &, g9 FT BT 9T
qa@ETE gifee @, et ®d #1 @)
LG A & AT 9l 99m 3,
ag faadt sfre ard & 1 g@9 AW
gamgfs g@ d fea § Y 39
Y a1 g fo e gara 79 &
FTEHIT AT &, 94 &5 % 781 & |
afeT aET & Tar wrw T @ R
T A R | Ty oA § oA
g o g wfed f St afafess
qret fergea ¥ =@t &, SO agi o
FH FA HT IAGT & AT | TEGT
A JFEL AR AW F g @
Y| IF I U 947 fF TRt AT
g qEf AR | qiET g F aww
0 qEf F F fow 3w 9 # =9
T g AR A 17 AT G oW,
#1% oo 7€) gan & f& O qifaferws
aet fergeae ¥ W@y & ag agr o
FH F | R F Afq ooz 7 g
F FIW ANMCS &7 q4197 I AT,
AT T qET G0 GAT | AT F AW
FEY & T7T A vl SET FAT
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[ qe=it @ St
i ¥ agaers a9 Fga & fFogw
A TH Y F I AEY E, A I
Y, agt o uE sfAfremar | g o
Y g g &, T g FAH§ |
B B’ aET F @A § 9L W)
QRIS F FJET &7 g g FON
MIEY F G FT GG § T HTET
W BT B FarT § A g9E, 996
a6t a% 0¥ @ 9% W E | T A
favrit & o= wafawm da7 gy @ W
FH FT Ao g g 1 T &
g, 1Ay JgH SFATHT FW A WY
Afewa qeAT

Argar f&  FER gT wQel
TA A qF @ g qF § | GO
shRadimifftoras I Wrag
I AR A AF Ofa ¥ @ AT
I fet wot o sarT ST
@WF | 99 I§FT AT ES gar @,
gl I qVEY T@T FTET g, WA
T &, a9 @ qEw 7 e Iy
T} A€ rar,ae ¥ gwA ¥ 7Y Arav |
=t Erfsase ¥ w7 fir frelt wrgficdy
-F oo ¥ a¢ v G2y 7 g TafAd R
IAFRT G T@AT AT g 1 AfwA
foft st fommaat & w7 WY &
f& wagfawg s feta & e
T | Y A GEAF ¥ FE A
Ty F weRT F NG ferr o,
THT T agT BT TAAT IAT § | FRAIT
F 23 ¥ fFRr ARAfEdy =1 @aw
& & fodt mrgmfEY 7 5w fawr @1
fg g o e A €1 @®
ar g § fr wiftegas wivadt T a8
g aTg 7t et §, wfew amedie
& o FATA FHG §,3g7 F AT -
fafret & 39% A7 4 @ g
-qr® g &, Tefad ag aga we<r § 5

NOVEMBER

20, 1964 (Amendment) Bill 836

FTHT F1 59 fae F1 T wFR I
a1 =fed for & fr @ St ) few-
awE @ g% | aEr ¥ famd @

Shri C. K. Bhattacharyya Rai-
tors’ Conference was meeting at
ganj: Mr. Chairman, Sir, when Edi-
tors’ Conference was meeting at
Srinagar in November, 1962, I stood
on the same platform with Bakshi
Ghulam Mohammad and on that
platform the Prime Minister of Kash-
mir declared before the entire assem-
bly:

F e

He made that declaration and repeat-
ed it. 1 am quoting his own words.
That is the declaration of a Prime
Minister of Kashmir. Again, he said,
“Call me a Prime Minister or a Chief
Minister, whatever you like, 1 am
with you.” So, that was a clear
unequivocal and irrevocable declara-
tion. After that, we should have no
hesitation in our mind as to what to
do regarding this article 370 in our
Constitution.

Sir, as Mr. Khadilkar was speaking
and as I heard him speaking, I felt
he was speaking like a sophist of
Greek  philosophy, confusing the
issue rather than clarifying it, If I
am to speak about Kashmir, I should
say, there can be no India without
Kashmir and there can be no Kashmir
outside India. Our President is
known to be not only the head of the
Government of India but as the cul-
tural ambassador of India to the
world. He is the best person to judge
whether Indian culture can be com-
plete without Kashmir and whether
the history of Indian culture can
ever be written keeping Kashmir out.
It cannot be done. That is integrated
in our life all through the ages. The
entire Indian literature is interspersed
with reference to Kashmir. Go to
any section of Indian literature—
Mr. D. C. Sharma asks me to give
some quotations—I am quoting from
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literature on Indian music. The Tori
(Z191) Ragni is described as—

‘e - fafaader”’

Describing a Ragini, they bring in
Kashmir. I come to Jayadeb. In the
opening stanzas of “Gita gobindam”
be describes Narayana—

B e EG AR R SR
Fe qfaa wggETE”

Describing Narayana, Kashmir comes
in. Kashmir is integrated in our life,
spirit and culture, in everything.
There can be no India without Kash-
mir and there can be no Kashmir
outside India—that is my point, the
second point is more emphatically
stated than the first.

That is the point we should remem-
ber when we are discussing this
particular article of the Constitution.
Our late beloved Prime Minister him-
self gave the lead when he stated in
the other House that this article will
gradually erode away. Erosion has
been accepted. It is only a question
of time and nothing more. If the
Government today adopts this reso-
lution or follows the line indicated in
the Bill, they would move in the line
indicated by our late beloved Prime
Minister that the article 370 has got
to erode away. We want to quicken
the pace of erosion. That is the pro-
position which is before the House.

When Bakshi Ghulam Mohammad
gave up his premiership, he gave a
clear direction to the National Con-
ference that the Conference would
recommend that this article be abro-
gated. Then Mr. Sadiq came and he
was even more emphatic. He said, “I
am going to move in the Kashmir
legislature that garticle 370 be abro-
gated.” Even the day was announc-
ed—I remember the newspaper
report—a particular day was an-
nounced for the introduction of a Bill
in the Kashmir legislature recom-

1501 (AI) LSD—9.
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mending the abrogation of this article.
There was no hesitation about it.
But somehow or other the matter has
prolonged......

Shri Bhagwat Jha Azad (Bhagal-
pur): But unfortunately now Mr.
‘Sadiq wants a panel of jurists to think
over it.

Shri C. K, Bhattacharyya: It came
later. Our second thought is mnot-
always the best. It may sometimes
be the best. But it is not always the
best.

Now, what I believe, the position
is that the argument to maintain this
article as it is in the Constitution
cannot be held with reason. It can
be maintained only on grounds of
expediency and convenience, nothing
more than that. Even those grounds
should have come to an end by this
long lapse of time of 17 years. We
should come to a decision now. As
the Government is in the position
today, perhaps it may take some time
to come to a decision. But the indi-
cation of the opinion of the House,
the feelings and sentiments of the
House, as expressed here today,
would give the correct lead and cor-
rect pguidance. As I have gtated
before, I cannot think of India with-
out Kashmir and there can be nb
Kashmir outside India.

India developed three schools of
philosophy: the eastern school ot
philosophy, the southern school of
philosophy and the north-western
school of philosophy. And Kashmir
is placed at the head of the north-
western school of philosophy. All
students of Indian philosophy and
Indian literature will know that
Kashmir hag got the lead in one
section of philosophy. We take lead
from Kashmir. Kashmir was actually
the leader of that part of India. We
want that the same position be main-
tained even today and Kashmir
should remain in India and be inte-
grated with India and again be in the
position from which leading thinkers
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may come out to give India the cor-
rect lead and the correct guidance.

We are already having bvur ex-
changes of views. The representa-
tives from Kashmir are here.
Naturally, they feel themselves in a
difficult position as Mr. Samnani has
said just now. When this legislature
accommodates the representatives
from Kashmir, they must be feeling
it difficult for them when they find
that we pass laws and in every legis-

Jation the introduction is that it
applies to whole of India exc]udiqg
Kashmir. Members of Kashmir

represented in this legislature feel
why should this legislature not be in
a position to extend the operation of
this law to Kashmir. That is because
this article stands in the way now. I
therefore move that this article be
removed from the Constitution as
early as possible and Kashmir be
brought on the same level with India
as it used to be in our cultural, politi-
cal and all other phases of life and
be completely integrated with India.

Dr, M. S. Aney: Mr, Chairman, let
me thank you for giving me a few
minutes at the fag end of this debate
for intervening in the debate.

The debate that has gone so far
has clearly shown that excepting for
a few jarring notes struck by one or
two friends, there has been a practi-
cally unanimous expression of opinion
in favour of the resolution moved by
my hon. friend Shri Prakash Vir
Shastri.

The demand is very simple. After
India has become independent, one of
the greafest things for which we
claim credit is that we have succeed-
ed in integrating the whole of India,
including the States which were in
existence there. That we consider as
the greatest achievement of the
Indian people after we became inde-
pendent. There was one excepticn to
it, and that State could not be inte-
grated jugt at that time. And why?
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Because the enemies of India did not
want that integration to take place.
They created certain difficulties. But
God willing, fortune was in our
favour, things so shaped that the
people of Kashmir themselves have
approached the people of India and
they voluntarily offered that they
were prepared to join with them.
And it js under these conditions that
India has taken the responsibility of
accepting the accession of Kashmir to
India, and the accession has taken
place.

Now, whether any part of India is an
integral part of India or not depends
not upon what we say in the Consti-
tution but because of certain law by
which the accession and all these
things have taken place—the law of
the Parliament by which the procedure
for accession of Stateg was prescribed.
And through that procedure, prescri-
bed by the law of Parliament, the
matter has gone. We stand by that
procedure, and it is by the law of
Parliament that Kashmir has acceded
to India. By that very fact the ac-
cession becomes complete. Nothing
more, legally or in any other form, can
be done by anybody else. Even if
vou put in the Constitution something
else, it has no effect as against the
established fact created by that fact
itself.

So, so far as Kashmir being a part
of India is concerned it js a constitu-
tional fact and nothing can make a
change of it. But as a matter of con-
venience and expediency g provision
has been made here and, as is men-
tioned there, it is a transitory pro-
vision. For the sake of'convenience, a
provision, namely article 370 has come
in. The word ‘transitory’ has some
meaning. A thing can be there as a
transitory for a year or two years,
three vears or five vears. But if it
goes on for generations, then instead
of remaining transitory jt becomes
stationary. And the danger is the
longer the time you give for a transi-
torv thing, the greater is it likely to
settle itself into a stationary one ins-
tead of being transitory.
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I submit the time has come when
we have to ask ourselves whether we
have not reached that period when
we should seriously examine whether
we should allow to keep that transi-
tory provision at all. Seventeen years
fs not a joke. We have passed several
laws during all these seventeen years,
and every time we pass a law we
make an exception by saying “it
shall not apply to Jammu and Kash-

mir’. When passing a law for the
whole of India we say that it shall
not be applicable to Jammu and
Kashmir. Is that the way of be-

friending the peovle, W are telling
them, “You are part of India, but for
the time being we are not prepared to
call you ag our own”,

You have got enemies on your bor-
ders. You have got enemieg for the
sake of Kashmir itself. who want to
have their hand on Kashmir, who
want to be masters of Kashmir, driv-
ing you away. Under these circum-
stances what is the best way? The
best way is to befriend those whom
you have already accepted as your
own citizens. You have to stren-~
gthen that relationship and make it
permanent. The time has come when
any delay in that direction is costing
vou so much. If you allow that cri-
ticism to go unheeded, not taking
proper steps in time, I do not know,
the problem will not be solved by
negotiations and carrying on pourpar-
lers. You must come to some decision.

My friend Shri Khadilkar said, let
us not hasten. T am afraid, let us
not go slow, We have been too slow.
It i time for you to hasten and create
a situation where people would know
that Kashmir and India is one inviol-
able, inviolate, inseparable entity. For
that reason I submit that the resolu-
tion put forward today should be ac-
cepted by the House.

There is one thing. My friend Shri
Khadilkar hag stated that this House
possibly is not comvetent to take up
a resolution of this kind. At the same
time, he has said that we have taken
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so many steps. Who has done that?
So practically three-fourths of the re-
solutiong has been done by this House.
If that is so, then at one stretch we
could do the remaining one-fourth and
make a declaration that Kashmir and
India is one and that article 370 is no
longer a part of the Constitution. We
are only making a recommendation,
we have not made a law, This is a
matter of procedure, We make a
recommendation in the name of the
people of India to the Government of
India saying “the time hag come for
you to take that step and create a
permanent relationship for ever”. As
my friend Shri N. C. Chatterjee has
said the dividing wall has to be
broken down and now there must be
no distinction between the people of
India and the people of Kashmir,
That day will and must come soon,

Mr, Chairman: Dr. Sarojini Mahishi,

Shri K. N. Tiwary: The time may
be extended,

An Hon. Member:
this go on?

How long will

Mr. Chairman: Till five o’clock.

Shri Bhagwat Jha Azad: That we
can be continued.

Mr. Chairman: The hon.
knows the rules of the House,

Member

An Hon. Member: Next time.

Mr. Chairman: It is Privatc Mem-
hers’ Business day. It will be taken
up on the appropriate day.

Shri Bhagwat Jha Azad: That we
know. But we would like to know
whether in view of the demand of the
Members you are prepared to extend
it to the next Friday.

Mr. Chairman: That is implicit.

Dr, Sarojini Mahishi: (Dharwar
North): Seventeen years after the
attainment of Independence, a Bill to
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delete article 370 of the Constitution
hag been brought forward by a private
Member and placed before the House
for consideration. It is really a sad
incident today that indeed that we
are now trying to assert that Kashmir
is a part of India. Kashmir has al-
ways remained a part of India,
and it will continue to remain a part
of India. The history of philosophy,
the history of religion, the history of
rhetorics, and the history of Sanskrit
literature in India would never be
complete without the history of all
these as associated with Kashmir. We
have had very great propounders of
religion and also the propounders of
rhetorics in Sanskrit right from Kala-
ta, Rudrata, Mammata and others
hailing frm Kashmir. From Kashmir
to Kanyakumari, India was one, and
India will continue to remain one.
Therfore, it is a very sad incident to-
day that we are trying to assert that
Kashmir is a part of India, because
no such assertion is at all necessary.
That is my first point,

A glance at the history of the Indian
Government during all these seventeen
years will indicate that a moment of
indifference, a moment of negligence
on our part has cost us very heavily.
A part of Kashmir was occupied by
Pakistan, And Justice Mahajan who
was then the Prime Minister or Pre-
mier in Kashmir has depicted in very
eloquent terms the circumstances in
which Kashmir sought military aid
from India, India gave military aid
to Kashmir on the condition that ac-
cession wag complete. If Kashmir
had not acceded to India, then Kash-
mir would not have been given the
military help. That picture also has
been given. Of course, I do not
know whether that picture wag cor-
rect or not. But some Members have
given this picture. And no less a
person than Justice Mahajan has
given this pciture. Every native-
State in India was given the option.
There was no compulsion at all.
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Shri Abdul Ghani Goni: When a
State acceded to India, it was the duty
of the Central Government to defend
that area.

Dr. Sarojini Mahishi. That is right.
It was the duty of the Central Gov-
ernment. What I am pointing out is
this. Every native-State in India
was given the option to accede to
the Union. It was left to the sweet
will of this native State also, and for
a long period Kashmir was given this
opportunity to exercise this option.
And once certain circumstances arcsz

Z2,

and Kashmir haq exercised this option

in favour of acceding to the Indian
Union, then, naturally, all the help
that was necessary and was sought

in the conditions then prevailing was
extended to Kashmir, Therefore, I say
that the accession has been complete,
and Kashmir has been declared as an
integral part of India, and especially
in view of the fact that the
was subsequently ratified by
Kashmir Assembly as well.

matter
the

Therefore, I do not know how far
it was right on our part to have taken
the matter to the Security Council of
the UNO, because we find that sub-
sequently the matter was pursued by
Pakistan, and India was made to ap-
pear ag if she was the accused in the
Security Council; I do not know whe-
ther my hon, friends would agree
with me when I say this, but India
was made to appear as if she was the
accused, whereas actually, the position
of India is altogether quite different.
No doubt, nobody questions our demo-
cratic values, We are thorough de-
mocrats, and we are giving every
opportunity to the citizens of our
country to exercise their freedom.

T am referring to this matter because
Shri Khadilkar has referred to this
and said that we must give some more
time for the deliberations of the peo-
ple of Kashmir. I would point out
that enough time has been given al-
ready. The world has aiso recognised
that India is a democratic country.
Therefore, in no circumstances is the
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faith in Indian democracy going to be
shaken,

Shri Shivaji Rao S Deshmukh
(Parbhani): Why not forget Shri
Khadilkar? He is a super-democrat?

Shri Bhagwat Jha Azad: One swal-
low does not make a summer.

Dr. Sarejini Mabhishi: The faith in
Indian democracy cannot be shaken
by any means.

A refernce to plebiscite was made,
no doubt. But I do not know
whether that was under any pressing
foreign forces. I want that the hon.
Members must ask this also into consi-
deration that it might have been made
under certain pressing foreign forces.
Even assuming that the reference
to plebiscite was made, I would submit
that the perioa that ought to have
been given for that purpose has also
expired, That matter is very clear
now, Therefore, there is no scope at
all either for the citizens residing
outside Kashmir—1I am referring to all
political parties—or for those residing
in Kashmir or for the foreign people
to think that Kashmir is still a bone
of contention. Many foreign people
might be interested in keeping Kash-
mir as a bone of contention between
Pakistan and India. But let us not
give any opportunity to such elements
to poke their nose in the Kashmir
affair; it is a home affair of India and
not an external affair.

T am referring to these developments
for this reason. The greater the delay
in settling this matter of Kashmir,
the greater the complications and the
greater the intricacies will be. If it
is suggested that we should postpone
this matter for the time being, then
it would create greater complications.
The experienc? of the last seventeen
vears had made it clear that de'ay in
all such matters, especially with re-
forence to matters relating to the
Himalayan border, which is quife
sensitive from Kashmir to NEFA, and
J would say, any delay in talking any
decision in regard to this matter in
1501 (AT)LSD—10.
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particular will make the miatter more
complicated.

Even when the matter has been ap-
proved of by the Constituent Assem-
bly -in Kashmir, subsequently there
may be voices here and there in
Kashmir, as there are in India also,
in some remote corner or the other,
expressing dissenting voices or dis-
senting notes. Of course, democracy
welcomes such voices also,

During the period when Mr. Bakshi
Ghulam Mohammed was in Office, of
course, he was certainly in favour,
and he indicated that in the National
Conference that he was in favour of
complete and irrevocable accession of
Kashmir to India, and the abrogation
of article 370.

Subsequent to that, when Sheikh
Abdullah was released, he started
saying that there were three parties
to the dispute and not merely two,
and Kashmir was also a party to it.
Formerly we were under the impres-
sion that to a dispute there were only
two parties. But Sheikh  Abdullah
brought in a third party saying that
Kashmir also was a third party to it.

Shri Inder J. Malhotra (Nomina-
ted-Jammu and Kashmir). As far as
accession is concerned, there is no
dispute about it,

Dr, Sarojini Mahishi: I am referring
to that only. I am only referring to
what Sheikh Abdullah has said.

An Hon. Member: It is meant for
Sheikh Abdullah and not for you and
me.

Dr. Sarojini Mahishi: Yes, it is
meant for him and I am not saying
for the Members here or for myse'f.
Sheikh Abdullah said that there were
three parties.

Mr, Chairman: The hon.
should try to conclude now.

Member

Dr. Sarojini Mahishi: It is not yet
five o’ciock I would like to continue
for some more time.
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Mr. Chairman: 1 have got to accom-
modate some more Members..

Dr, Sarojini. Mahishi; If you would
permit, I would take another two or
three more minutes.

Mr. Chairman: The hon. Member
has already taken nine minutes

Dr. Sarojini Mahishi: Sheikh Ab-
dullah said that Kashmir was a third
party to the dispute, and we ccndon-
ed it by saying that Sheikh Abdullah.
had come out of the prison after a
very long time and therefore he might
have freedom of speech for the time
being, and he might say what he
wanted to say, because his words
might not carry much value and
significance

After the Sadiq Government took
charge of the administration, we
found that he was bent on asserting
that article 370 must be abrogated.
The other day, we found that he
had shifted the emphasis and said
that the issue between Pakistan and
India was not the question of Kash-
mir, but the essential difference exis-
ted in the two countries, as far as the
administrative set-up was concerned.
In a way, that may be helpful to a
solution of the Kashmir problem also,
because Kashmir no longer remains
the bone of contention between the
two countries, according to him.

What I wish to point out is that
delay in these circumstances would
create greater complications, and the
greater the delay, the greater the
complications will be, Hence,
I would request the Govern-
ment to consider this matter very
earnestly and very seriously. In fact,
there is no time even for Government
to cons‘der this matter, because the
mat‘er is urgent, and Government
have to accept this Bill. Even though
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this Bill has come forward from a
private Member, it should not be
treated as a Bill from a private Mem-
ber only, but it should be treated as
the voice of the people reflected
through this particular Bill in this
House.

Mr. Chairman: I want to inform the
House that there is great anxiety on
the part of several Members to parti-
cipate in this debate, and 1 have
before me a list of about six or seven
Members. So, if the House so desires,
we shall sit for an hour extra . . .

Some Hon. Members: No, no.

Shri Bhagwat Jha Azad: This can
be continued on the next non-official
day for Bills.

Shri Shivaji Rao 8¢ Deshmuokh:
First, let the time be extended, and
then the debate can be continued on
the next non-official day for Bills.

Mr. Chairman: Extension of time
can be asked for and given on the
next occasion also.
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Some Hon, Members: No, no.

Mr. Chairman: The House stands
adjourned to meet again at 11 A.M.
tomorrow.

17 hrs.

The Lok Sabha then adjourned till
Eleven of the clock on Saturday,
November 21, 1964|Kartika 30, 1886
(Saka).
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